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BEFORE
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&

HON'BLE SHRI JUSTICE VINAY SARAF
ON THE 6th OF JANUARY, 2026

WRIT APPEAL No. 573 of 2010

DALCHAND JAIN
Versus

THE STATE OF MADHYA PRADESH AND OTHERS

Appearance:
Shri R.K. Samaiya - Advocate for the appellant.
Shri B.D. Singh - Deputy Advocate General for respondents/State.

ORDER

Per: Hon'ble Shri Justice Sanjeev Sachdeva, Chief Justice

It is pointed out by learned counsel for the appellant that by order dated 4th

March, 2021, the relief sought for by the appellant in the writ petition has been granted

by the State Government.  He submits that he is satisfied in case the said order is

implemented by the District Education Officer.

2.      In view of the fact that the relief sought for by the appellant has already been

granted by the State Government by order dated 4th March, 2021, this appeal is

disposed of as infructuous. The concerned authorities are directed to comply with the

order dated 4th March, 2021 forthwith.
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